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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 10164/ 2013

(Arising out of inmpugned final judgnment and order dated 13/08/2013
in CRLR No. 421/2006 passed by the Hi gh Court of Judicature at

Al | ahabad)

DI NESH PRATAP S| NGH Petitioner(s)
VERSUS

STATE OF U. P Respondent ( s)

(with appln. (s) for exenption fromfiling c/c of the inpugned
order and exenption fromfiling O T. and pernmission to file
addi tional documents and stay and office report)

Date : 20/11/2015 This petition was called on for hearing today.

CORAM :
HON' BLE MR JUSTI CE KURI AN JCSEPH
HON BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) Griraj Subramani um Adv.
Li z Mat hew, Adv.
Si mar pal Swany, Adv.
For Respondent (s) Gaurav Bhatia, Adv.
Pragati Neekhra, Adv.
Ut kar sh Sharnma, Adv.

SFS 5FS

UPON hearing the counsel the Court made the follow ng
ORDER

On filing of t he application by t he petitioner
for
i mpl eadi ng the accused- Akhi |l esh Kumar Singh as party respondent,
the Registry shall issue notice forthwith returnable within four
weeks.
Dasti, in addition, is also permtted.
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